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 5  होमे  एपा्डमैंटस । ।

 ये  बोली  चलने  आले  17  अनवरी,
 1979  को  नीलाम  होते  समय  बोली  बोलने

 में  भाग  लिये  he  सब  से  अधिक  बोली  अन साल
 इंडस्ट्रीज  ने  1  करोड़े  32  लाख  की  बोली
 और  दूसरी  ओली  श्री  ओम  अकाश  सकलेचा
 की  1  करोड़  31  लाख  की  थी  ।

 ओजी  बोलने  वालों  की  सुची  20  माष,
 1979  की  रेवेन्यु  इनटेलीजेंस  डिपार्टमेंट
 को दी गई।

 डी०  डी०  ए०  क्वारा  लेफ्टिनेंट  गवर्नेस,
 दिल्ली को  10  फरवरी को  एक  नोट  भेज
 थमा,  जिसमें  उसने  उपयुक्त  सारी  घटनाओं  का

 वर्णन  किया  है।  लैफ्टिनेंट  ग्वार  ने  उस  पर
 अपना  हस्ताक्षर  भी  नाया  ।  इंटेलिजेंस

 ब्यूरो  ने  भी  इस  लिस्ट  को  कलेक्ट  किया  है।
 सरकार की  ओर  से  बार-दार  बोली

 बोलने  वालों  की  सूची  छिपाई  जा  रही  है
 घर  मध्य  प्रदेश  के  मुख्य  मंत्री  श्री  बीरेन्दर
 कुमार  सिलेमा,  भी  पत्  पर  पर्दा  डाल  रहे
 हैं।  कल  भोपाल  एसेम्बली  में  भी  यह  प्रश्न
 उठाया

 अस  बीज  में  सब  से  विचित्र  बात  की
 आनकारी  मे  विश्वस्त  श्व  से  दी  गई  कि
 कल  शाम  रेवेन्यू  इंटेलीजेंस  की  फ़ाइल  सीज
 कर  ली  गई,  जिसमें  17  जनवरी को  बोली
 बोलने  वालों  का  नाम  था  q  यह  एक  बहुत
 ही  महत्वपूर्ण  अविलम्बनीय लोक  महत्व  का

 हैनन  है।
 मस

 उठाने  की  सूचना  दे  ह

 सें  अभी  समाचार  पल्लों  से  मुझे  मालूम  हुमा
 है  कि  कल  मध्य  प्रदेश  की  एसेम्बली,  भोपाल,  में
 भुस्यमंत्री,औ  सं खले चा ने  यह  नहा  किं  लोक
 समा  मीर  रोक  सभा  में  बह  नयान  किसका  सगा
 हैकि  जो  सब  से  अड़ी  बोली  बोलने  वाला  है

 उका
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 कायन  मे  नहीं  हे  अनक
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 MR.  SPEAKER:  Prof  Samar  Guha.
 (interruptions)  of

 MR.  SPEAKER:
 De  not  record.

 (ix)  Execurton  or  Mr.  Sovonax
 Manzancu,  Leaver  or  Sours  Arricax:
 Propre.

 PROF.  SAMAR  GUHA  (Contai):
 Sir,  अ  bave  to  say  that  this  should
 have  been  the  first  matter  under  rule
 377,  but  unfortunately  it  is  the  lett.
 It  is  abuut  an  woul  for  saving  the
 life  of  the  leader  of  the  South  Afri-
 can  people,  Mr,  Sclomen  Mahlangu,

 The  leader  of  the  South  African
 people,  Mr.  Solomon  Mshlangu  who
 Valiantly  fought  for  the  human  rights
 of  his  countrymen  is  going  to  be
 hanged  to-day  or  tomorrow.  The  UN
 Secretary  General  and  other  countries
 including  India  have  made  an  appeal
 for  saving  the  life  of  the  South  afri-
 can  leader.  This  House,  I  believe,  is
 unanimous  in  its  view  in  support  of
 the  request  made  by  the  Minister  of
 External  Afsirs  to  the  UN  Secretary
 General  to  use  his  peronal  influence
 and  that  of  the  world  organization
 to  prevent  the  execution  of  the  South
 African  leader.

 I  would  request  the  Minister  of  Ex-
 ternal  Affairs  to  make  a  statemeésit  in
 confirmation  of  the  view

 exipressed
 in  the  House,

 THE  MINISTER  OF  STATE  IN TRE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):
 Sir,  I  would  like  to

 ithe aad
 oa

 a  very  important  nvatter.  ©.

 The  Government  “ata
 shock:

 Tor  thet  Ey  callous  defiance  of  worl

 “Not.  recorded.
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 When  we  had  received  the  news  of
 the  impending  execution,  we  bad  con-
 domned  the  action  in  the  strongest
 terms  and  our  Foreign  Minister  sent
 a  message  on  behalf  of  the  Govern.
 ment’  and  the  people  of  India  to  the
 Secretary-Genera]  of  the  United
 Nations  to  use  his  personal  influence
 and  that  of  the  world  organization
 1०  prevent  this  horrible  act.

 While  expresisng  our  shock  and
 condemnation,  we  are  convinced  that
 as  the  intransigence  of  the  Pretoriq
 regime  grows,  80  will  be  determina-
 tion  of  the  South  African  freedom
 fighters  to  fight  this  intransigence,  to
 end  apartheid  and  to  establish  majo~
 tity  rule,  be  strengthened.  The  casq
 of  Solomon  Mahlangu  gives  us  fur~
 ther  irrefutable  evidence  that  the  con.
 tinuance  of  the  minority  regime  in
 Pretoria  ig  based  on  rule  of  oppres.
 sion  and  brutal  exploitation  of  tha
 majority  of  the  people  in  “South
 Africa,  I  should  ike  to  take  this  opx
 portunity,  to  once  again  express  thy
 total  commitment  of  the  Governmen;
 and  the  peope  of  India  with  the  heroiy
 freedom  struggle  of  the  people  ण
 South  Africa  to  end  the  inhuman  sys,
 tem  of  apartheid  and  achieve  thei,
 long-cherished  ‘freedom.

 1324  hem
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 PROF,  SAMAR  GUHA:  1  thing the  House
 at  ested
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 MR,  DEPUTY-SPEAKER:  I  think
 the  whole  House  js  shocked at  the
 manner  in  which  the  South  African
 Government  has  acted.  The  fact
 that  they  heve  disregarded all  norm3
 of  civilised  behaviour  in  dealing  with
 freedom  fighters  is  most  condemn-
 able  and

 I
 think  all  of  us  join  in  con-. demning it.

 13.26  hrs.
 DEMANDS  FOR  GRANTS,  1979-€0—

 Lonta

 (1)  Monastry  or  Home  Arrame—
 Contd,

 MR.  DEPUTY-SPEAKER:  The
 House  will  now  take  up  further  dis~
 cussion  on  the  Demands  for  Grants
 under  the  control  of  the  Ministry  of
 Home  Affairs.  The  Home  Minister
 may  continue  his  speech.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  प्र  M.  PATEL):  Sir,
 I  dealt  with  some  points  day  before
 yesterday.  I  will  now  continue  to
 deal  with  some  of  the  other  points
 that  had  been  raised.

 Many  hon.  member:  accused  the
 Government  of  being  complacent
 over  the  law  and  order  situation  in

 the  country.  Some  were  charitable
 enough  to  accuse  us  of  ignorance.  I
 would  refute  all  such  allegations,
 whenever  references  are  mide  to
 Jaw  and  order,  what  is  in  mind  is  one
 or  more  of  the  following  types  of  oc-
 currences:  Increasing  crime  or  inci-
 dents  of  disorder;  lawlessness  ‘either
 on  the  labour  front  or  in  the  universi-
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